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o THE EXPORT QUALI’IY GONTROL AND INSPEGTION)

 AMENDMENT ACT, 1984.

. No.40origes

[27th May, 1984, ]

N An Act to amend the ExPort (Q_uahty GOntr ol and Inspectlon)
o . ‘Act, 1963 :

BE it enacted by . Parlrament n the Thrrty-ﬁfth Year of the Republie of
Indla as follows:— , o o

(1) "This ‘Act may. -be called the [Expoit (Quahty Control an&
: 1n5pectlon) Amendnent Act, 1984 - T S _

@ It shall come 1nto force on such date1 as the Central Government 3
may, by notlﬁcatlon in the Official Gazette appomt

2, In- sectron 2 of the Exp01t (Quahty Control and rnspectmn)»' Act,

B ‘1963 (heremaffter referred to ‘as the principal Act), clause {a) shall ‘be re—'.

, lettered as clause (ac), and before clause (ac) as so re-lettered the fo]lowmgf
s clauses shall be 1nserted namely —

,Mme)g' weg,g -,S'Z.&f 5'0/4 ‘Z

Short .

title and .

com-
mence-

- -ment,

Amend-
mentof =
‘section 2.

‘(@) adjudrcatmg authonty n‘reans the authcrity speciﬁed- in, '-or‘r' ’

, under section 10K

(ab) “Appellate auth01‘1ty” means the Appellate authorrty referred to

" in sectlon 10M;”.

3 In section 3 o.f the’ prmupal Act in sub- sectlon (1), in _'@aﬁs‘é 1,

for the word “elevcn” the ‘word “ﬁfteen” sha]l be substrtuted

4. In section ’7 of the pr1nc1pal Act—-.

(a) after sub—sectlon (3), the followmg sub-sectmn ‘sHall be
mserted namely s '

1

“(3A) Where the agency has reason to ' believe ‘that a certi-

Amend- -
-ment of
"~ section 3.
Amend- |

ment of .
- section 7,

ficate issued under sub-section (3) has been obtained fraudu—

lently or by m1s1epresentat10n or the commodity in relation to -

" which. the certificate is issued hag been changed or has determ- ‘

‘rated in quality, the .agency -may, by order, amend, suspend or

- cance] the certificate in . such manner and sub]ect to such proce-v
dure as may be prescribed: |

e 1 2nd July 1984 Vidé Notification No, S.0. 549 (E) datcd 2 7- 1984> GaZette Of Iﬂdxa, :

Extra.ordmary 1984 Part 17, Scctlon 3 (u)
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| Prov1ded that before amending, suspcudmg or cancellmg any such
certificate the holder thexeof shall be glven a reasonable oppoxtumty of .
bemg heard.”; :

h (b) in sub-section (4), after the . words “a certificate”, -the- -

words, - brackets, figure and letter “, or by the amendment, suspension
or cancellatlon of a certlﬁcate under sub section (34) ”, shall be
' mserted : :

5 After section 10 of the prmmpal Act the ;ﬁollowmg seetlons shall be
msclted ndmely wn

10A to 10P.

‘Power
" to enter

and

. inspect.

Power to -
-search.

Power to

seize -

_commo-

dities, -

. ete.

‘1OA Ihe Director of InsPectlon and Quahty Control Or any omcer

- of the: Central Government authorlsed by him in writing in this be-
half (hewmaftm referred to as the “authorised oﬂiCer ) may -enter, at

any reasonable tlme any premises in Wthh—-—— T

(a) any commodlty which has been changed after 1nspect10n
by any adency referred to in sub-sectlon (1 ) of sectlon K& or

(b) any "books of account 01 othcl documents or thmgsf
which, in- his opinion, will be useful for, or relevant to, any

proceedmg under thls Act

B A;ale suspected . to have been kept or concealed and 1nspect such com--

modity, books of account, other documents or things and may take

such notes or extracts from such books of account or other docu- A

\ments ‘as he may think ﬁt

A10B If the autho:.lbed officer has any 1eason to belleve that-«-:

,.

((l) any. Lummudlw whlch Has been Lhdi’lged after 1mpec—

~tion by any agenc;y referred to in subﬂsectlon 1) of :sectlon 7; or-

{7 any booke of account or other documents 'o thmge
-which, in his. opinion, will be usefu,l for, or. 1elevant to, any pro-
- ¢eeding” under this Act, :

. arg secreted in any place hc may enter into  and - schch such plaCe

or premises for such commodity, books of account other documents
Ceor thmgs '

-any commedity. is liable to: confiscation- under this Act, he may seize
~such commodlty together with - the. package, covering or.
~ any, in which such commodlty is found - and ‘where such
is found. to have ‘been mixed. with any. other ‘goods. or materials,

he may seize such commodlty together with the goods or matena]s W1th
~ which it is.so mixed; .- - - :

Prov1ded that where 1L is not pract1cab1e to- ‘seize any such com- |

modity, the authorlsed officer may serve on the’ owner of the com-
modity. an order that he shall not remove; part with ‘or otherwise

deal with the COhlﬂlOdlty E\Ceph wdh 1he prevmm pcmnssxo;n oi
such authorlsed ofﬁcer

‘ 10C (1) It the ‘authorised officer has any reason to belleve that -

receptacle;, if .
~commodity -
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k (2) Where any commodlty is ‘seized under sub-sectron (1) and no
"“notice in respect thereof is given under section 10L within six months of
‘the seizure of such commodity, 1t -shall be returned to the person from whose
posgession it wag selzed

. PI‘OVldCd that the aforesaid period of six months may, on sufﬁc:ent
cause bemg shown be extended by the Director of Inspection and Quahty
'Control by a further period. not exceedlng six months.

(3) The "tl]'[hOI'lsed ofﬁcer 'may seize -any -documents or things whichz
in hls opinion, will be useful for, or relevant to, any proceedlng under this -
Act, ‘ _ , : _ SN I v

, (4) The person from whose cuqtody any documents are ‘seized under
sub- -section (3) -shall be entitled:to make copies thereof or take - extlacts
'therefrom in the presence of the authorlsed ofﬁcer :

(5) If any person 1ega11y entitled to the documents or things selzed
‘undér sub-section (3)- ob]ects for any reason, to the rvetention by the
-authorised -officer of - the documents or thirigs, he may make .an application
to the Central Government. stating therein the redsons for. such objection
- and requestmg for the retutn of the documents or thmgs -

() On receipt of an apphcatlon under sub-Sectlon (5); the Central
Government may, after giving the applicant an ooportumty of bemg heard .

,. ‘pass guch order ag it may thlnk fit.

~(7) Where .any document.—

(@) is produced or furnished by any person or has been seized
from the custody -or control of any person under thre Act or any other .
law for the time being in force, or

_ (b) haa been recelved from any place outsxde Tndia (duly authen-
“ticated by such authouty or person and in such manner as may be "
prescribed) in the course of the investigation of any offence alleged
to have been rommltted by any pergon agamst thrq Act,

1

" and such document is teﬂdered in - ewdence agamst ‘the person by whom

- it ds produeedr or from whom it wds seized Or against such person and any

. other person who is jointly tried, oy proceeded against, with him, the court, "
‘or, as the case may bhe, the adjudicating authority shall, notwathstandmg
anything to the contrary contamed in any other law. for the time being
in force,— : :

(i) presume unless - the contrary is proved, that the signature
and -every other-part-of such document which purpofts to be in the
- handwriting. of any particular person or which the court or the .
'td]udlcatmg authority may reasonably assume to have been signed by,
"~ or to be in,the handwriting of any particular person, is under that
' - person’s handwriting, and, in the case of a _document exeeuted or
attegted, it-was executed or -attested by the person by whom it pm~ :
: ports to -have. been S0 executed or attested; ; . _ Lo

(3 admit the document in evidence notwrthstandmg that it ig not
duly stamped,  if such docnment in “otherwise admrsslble in evidence.
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" Power

to stop

- and - seize
con- .

- veyans -
ces,’

. Search.
" and -

. seiznrg
- .to be .

made in
accord-

-oance

with

the
Code of -
- Criminal
- Proce- .
 dure,

1973,

* Confis~
cation,.

Amendment

10D Any authorrsed oﬁ‘icer may, if he has any reason to suspect“ )
* that any- conveyance or animal is being, or is about to be, used ‘for the -
“transportation of any commodity which: is liable to conﬁscatron under

_this Act and that by such trangportation  any provision of this ‘Act has been,
s being, or is about to be, contravened, at any time, stop such convey-

. and where he is satrsﬁed that it is necessary 50 to do. to prevent the con»‘
travention of any provreron “of this Act, he may. serze such convey-

ance or. an1ma1 or, 1n the case of an aircraft, compel it to land and

(a) rummage and search the conveyance or any part thereof,

(b) examine and search any gOOdS or matenals 1n the convey-
."ance or - oit the anrmal : :

(c) 1f it becomes necessary to_stop any conveyance or anzmal he |
: may use all lawful means for stopping it and " where such means fail, ‘

the conveyance or - animal- may be ﬁred upon,

ance or ammal

Frplananon._mAny 1eference in thrs sectron to -a conveyance “shall,

“unless theé context otherwise requires, be comtrued as. mcludmg a reference
: to an arrcraft vehicle or vessel. : R

10E‘ “The prOVISrons ‘of the Code of Crlmmal Procedure 1973 relat-

' Vmg to searches and seizives shall, so far as. may be, apply to every search
. or seizure made unde1 this Act ' ‘ :

10F. Any co.mmodity: rn respect of whieh‘—n.

(a) Q. certrﬁcate has- been obtarned from an agency referred to

in sub-sectron 1) of sectron 7 fraudulently or. by rmsrepresenta’uon or’

(b) any prov1s1on of thre Act has been, is bemg, or is attempt«

ed to be, contravened

»shal], tOgether with any package; covering or receptacle in which such
commodity. is- found, be lable to confiscation and, where such commodity
'is so mixed with any other goods or materials - that it cannot be readily
' separated, such other. goods or m"tterrals shall also be hable to: conﬁscatlon i

Provided that where rt is estabhshed to the sansfactron of the adjudica-~

 ting authority that any commodity, which'is liable to confiscation under this

Act, belongs to a person other than the. person who has, by any act or

-omission, - rendered it liable. to conﬁscatron and such act or omission was

without the knowledge or connivance of the person to whom it belongs, such.

' commodrty shall. not be ordered to0.be confiscated; but such ‘othet action as

Is authorised by this Act may be taken against the person who has, by such

act or omission, rendered such-commodity liabla to confiscation,

Expam (Quah&ty Control a,nd Inspectton) ~ [acr 40

" 20t 1974
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-10G. Any conveyance or animal which. ha.s been - being, or 1s

~attempted to be, used for the transport of amy commodrt ,r Wthh is liable

to .confiscation under. this Act shal] be ligble to conﬁscatlon unless ‘the
‘owner of the conveyaneg or ammal proves that it was, is bemg, or is about
to be, so used without the knowlcdge or connivance of the owner himself,

‘Confisca-
tion of
con-

-veyance.. - -

his agent, if any, and the person in charge of the conveyance or animal and =

that each of them ‘had taken all reasonable precautnms against sueh use:

Prov1ded that in the case of a. conveyance or animal used for the -

_ )transpmt of goodq ‘or passengers for hire, the owner of the conveyance or
.- amimal shall be given an option to pay, in lieu nf confiscation of the con-
. veyarce or ammal a fine not. exceeding the value of the commodlty which

. has been, is being, or is attempted to be, transported by such conveyance or -

ammal

" 10H. Whenever conﬁscanon of any commodlty is authorised by this

' pay in  liew: of conﬁscatlon such ﬁne not - exceedmg the value of : the
commodrty e T .

10—41 Anw perqon-—.a

(a) who in relatlon to any commOdlty, does or om:lts to do any.

act which -act or omission would render such commodlty liable  to
- confiscation under thls Act, or abets_ the domg or -omission  of such
_'anactor ' .

" (b) who acqurres possessmn O)f or is in any way concerned in--

carryrng, removing, depositing, keeping, concealing, selling or purcha-

- Option - to
_ Act the officer ad]udglng it shall, without prejudice to the provisions :of the -
© proviso to sectron 10G, give to the owner of the comimodity ‘an’ option to

pay fing
in Heu -

of con. -
. fiscation,

Liability -
to penalty,

- sing, or in any manner deahng with, any commodity which he knows

-or has reason .to Believe is liable to conﬁscatlon under this Act,

shall be Tiable to a penalt!y not exceedrng five tlrnes the value. of the com-

“modity or five thousand rupees, whichever is more, whether or nét .such

commodlty has ‘been conﬁscated or is avaxlable f01 conﬁscatron

]0] No conﬁ ca,tlon made or penalty lmposed ‘under the foregoing
provisions of this Act ‘shall prevent the infliction. of any other punishment

“to which the person affected thierebly is liable  under the pl'()V'lSlOﬂS Of thlS "

A,<:t or under any. other 1aw for the time bemg in force.

10K. Any conﬁscatlon may be. adjudged or penalty may be _1mposed _

under this Act by the Director of Inspection and Quality Control,

_ where he so directs, by a general or speC1a1 mder by any oﬂicer subordrg_
"+ nate to hlm : o

“10L. No order of ad]udtcatron of conﬁscatlon or imposing a penalty_
. shall be made unless the ovmer of the commodlty, conveyance or animal
- .or other person concerned is glven a notlce in wrnmg—— B -

- a) mformmg him of the g_rounds on which- it is proposed to
conﬁscate such commodhty, conveyance or animal or to lmpose a’

Penalty,

“Confisca-
- tlon or

penalty -
not-to- -~
interfere

with

-other

punish- -
ments

‘ Adjudxca-'
_ tion .

- Giving
- of op-

portunity

to the
owner ]
. of goods,

ete.
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(b) gwmg hxm a 1easonable oppertumty of makmg a represen-‘

tation' in writing within such- reasonable time as:may be-specified in

*‘the notice -against the confiscation ot imposition - of ‘penalty: mentiened
therem cand, if he S0° de31res of bemg ‘heard- 1n the. matter.

10M. (I ) Any person aagmved by 'my demsmn or ‘order made under

. -4hig Act may prefer an appea] —

(a) whele the decmon or order. has been made by the Dlrectcr
- of Inspection -and Quahty Control, to’the Central Governmient;

(b) where the decision or order has bcen made by any oﬂicsl .
subordinate to-the Diréctor of Inspection and Qua]xty Control, to the =
Dxrcctor of Inspectmn and Quahty C‘onuo] .

wnhm a perlod of forty-five- days Tmm the da’re on whu,h "thc demsmn or
mder is scrved on such person: : :

“Provided that the: Appellate ‘authonty may, it it i satlsﬁed that the_‘

. ‘appéllant: was prevented by sufficient -cause -from ‘preferring the. “appeal
within the aforesaid period of forty-five days, allow -such: appeal to be -

- preferred Wlthm a further period of forty-five days:

Provided further that in the case of an appeal against an’ order iny--

- poémg a ‘penalty, no such appeal. shall be entertamed onless: the amount Of

' the pena]ty has been dep031ted by the appellant

Provided also that wherp the Appellate authorlty iy of the opmlon— L
that the deposit to be made will cause undue hardship to the appellant, it
. inay, at-its -discretion, - dispense ‘with- such- deposn elther wnconditionally ot

v sub]cct to such conditions ag it may 1mp0§e

(2). The Appellate authonty may, after glvmrr to the 1ppelldnt A
reasonable opportunity of being heard, if he so desires, and after making -
such fiirther - inquiries, if any, -as it may- consnier neeessary, . pass ~such

o orders as it thinks’ fit,. confirming, modifying ot reversing the decision or -

order appealcd against, or may: send back -the/ ease, with ‘such directiong as _
it may think fit; for a fresh adjudication or dccman ag the case mdy bt:._ '

ftex taking - additional evidence, if necessary

Prowdﬁd that an order eﬁhancmg or amposmg a penalty or conﬁscaa .
tulg commodity of a -greater value -shall .not ‘be- made under this section
unless the appellant has had an opportumty of making a. repreqentatmn
and 1f he so desures, of being heard, in his defence .

.’LON. The‘ Cent-ral Government ma.y, _on its owR motion  or
“otherwise, - call for and czamine. the records of any. proceeding in

" “which ‘an ~ order ef adjudication of confiscation .o impesing  any

“penalty. has been -made By ;any officer - under - this- “Act dnd -against -
which no appeal has been -preferred, for the" purpose of" satisfying

' 1tse1f as to the correciness, legality or propriety of such erder or: )
"»"demsmn and - pass such orders thereon .ag it may think ‘fit: :

Provided that no demsmn or order shall be vaned under t?ms,_
sectmn 50 as to pre;]udmially affect any person unless such person—

- (a) has, w within a perlod of ‘two years from the date of
" guch decision or order, received a riotice to show ‘eause Why
such decision or order s:hall not be va.rled and
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(b) has been -given © a 1easonable, opportumty of makmg a
representation and, if ‘he so desn:es, of bemg heald ~hig-
defence. - : ‘ ‘

-10-0, (1) Bvery dut.houty makmg any ad]udxcanon or hearing. Powszsof -, "".( B
any appeal or.exercising any powers of revision under this Act adjudicat.... —
shall have all the powers of a civil court under the Code of Civil - & #nd

. Procedure, 1908, while trymg a suit, in . respect of ‘the foll meg other

: - autho. .
matters namely — ritles, -+ "

(@) summonmg and enforcmg the .a-ttendancéf cof  wit-
'nesses, . .

_ (b) iequmng the. chsc.ovely dﬂd pmdun,tlon of any docu-
 ment; C ‘

s e

. (¢) xeqmsmomng a,ny pubhc; i‘ecor_d, o*r eopy' {hereof_ from
-any court or office; . '

@) rece:.vmg ev:tdence on’ afﬁdavxts and

(e). 1ssumg cormmssmns for the exammatlon of w1tnesses o
- or documents '

_ 2) Every authorz.ty making any ad]udleatlon or hearing any
~appeal or exercising any. powers of revision under this Act shall be
-deemed to be "a - Civil Court for the - purposes of - sections 345 and
346 of the Code’ of Criminal Procedure, 1973 ' .

20f 1974, . Lo
’ (3) Every authorlty ‘making any ad]udmatmn or hearmg any
appeal or exercising: any powers of revision. under this”Act shall *
have the power to make such orders of an interim nature as it may -
-~ think- fit- and may also, for suﬁielent cause, order the stay of opera-
t1on of any “decision or order. ~

10P 1) Whe1e a- penalty ‘has been unposed by Lhe ddjudwatmg Conting-
fxuthor,lty and— - _ . o . ance of ¥
(@). no appeal a,uamah the order lmposmg such penalty has Il);;scef;l»
_ been’ prefcned to fhe Appellate authority and  tlie person - entitled the - = -
N Lt filg such. dpPGdl dieg. or is adjudicated  an . insolvent  before’ the - Cevent of

o - expiry of the penod Wlthln which the appeal can be preferred; or death or =~

insol-
(b) an appeal has been prefened to the Appellate authonty veney. - .

against the order imposing such penalty but the appellant dies.
“er ig ad].udlcatedrap insolvent during the pendency of the ‘appeal, o

theri; it shall:be lawiul for the légal representatives, of such ‘person -
~ or the Official Assxgnee or the Official: Receiver, as the case may be,

to prefer an.appeal to the. Appellaté authority or, as the case may

be, to continue the appeal before the. Appellate authorxty, in.place - .
" of 'such person and the provisionis of section 10M shall, so far as may o

- be, apply or- contmue 0. apply to such appeal - R

" (2).The powers of . the -Official A551gnee or. the Official Reeewer
. - . under- sub-section (1) -shall be: exercised by lim. subject to the pro-
3.0£1909. ' visions of the Presidency-tewns Insolvency Act, 1909, or the Provm-
5 of 1920, - mal I’nsolvency Act, 19?0 a8 the ease may be.’. S :

6 Ty subssce‘uon (1) or sectxon 11 of the. prlnmpal ACL in claUSe (u), ._Amend- -
~ for.the words “two years”, the words “three years” shall.be substituted. m‘“-?t 0’151
S : o T R S ... sectiomll. .
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E:cport (Quabzty Control and Inspectwn) ' [Ac'r 40
, 1 Amendment - :

1 After sectmn 11 of the prlnc1pa1 Act the followmg sectlons shalJl
inserted, namely —

_ “11A. If any person falls to pay the penalty 1mposed by the ad-
B Judlcatmg or the Appellate authority or fails to comply with any -
. direction or order made, or deemed to have been made, under this
Act, he shall, on. conv1ct10n, be pumshable with imprisonment for .

. a term which’ may extend to two years, or with fine, or with both. - :

-

' 'IIB" (1) If any officet or - employ'e:e. of“the Counc:ll .of of any

agency ;referred to 1n sub-section (1) of section 7,. or agy - surveyor,

-"sampler or employee of any testing house, referred to in sub-sectlonv

" {2) of-that. section enters into, or acquiesces in, any agreement -

- to do, abstams from doing, -permits, conceals or connives at, - any act -
" ieor thlng whereby any provision of this ‘Act is or ‘may bé contravened

‘he shall, on conv1ctlon, be punishable with imprisonment for a term’

' which may exténd to two years, or with fine Whlch may extend to
'-.'ﬁve thousand rupees,, or w1th both : :

(2) If any OfﬁCEI searches or authorlses any other oﬁ'icer of the

Central. Government to -search .any place without" having reason to

- believe that any commodlty, books - of _account or “documents ‘or -

o th1ngs of ‘the- nature referred to in. section 10B are secreted in that R
place, he shall; on conviction, be pumshable with 1mpnsonment for . :
~. . a term which may. extend to six months, or with fine which may o
. extend to one thousand Tupees, or w1th both, Rt o

(3) i any officer  or employee of the Council or. Cof any -ageney_ '

,referred to in sub-section’ (1) of section"7,- or any. - surveyor, sampler_

. or employee of any .testing house referred to- in sub-seetion (2) of -
.. that section, except in the discharge in good faith of his duty as such

. officer or employee or in comphance with -any requisition made -

- under any law for the time being in force, dlscloses any partlculars
“learnt by him- in his ‘official capacity . in respect of any

~ commodity, he shall, - conviction, be pumshable with imprisonment
~ . for a term ‘which may extend to six months, or. with ﬁne whlch may -

- extend to one thousand rupees, or Wrth both

11C Cleucal or arithmetical mlstakes in any decmon or .order; f

- or errors ar1s1ng therein from any accidental slip or omission may,

~“at any time, be corrected by the authority” by which the decision ~ or -
. order was made either on 1ts own motlon or. on the apphcatlon of the, -

~ aggrieved person

Provided that. where any . correctlon pmposed to be made under -

~ this sectlon will have the effect of prejudicially affecting any ‘person, .

‘no such correction shall be made except after giving to that person
al roauonable oppmtunlty of makmg a representatmn m the matter
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and no such COI‘I‘eCtlon shall be ‘made after the expiry of a perlod of o
“two years from the date on Wthh such de01S1on or order was made.”

8. After sectlon 16 of the pr1n01pa1 Act the fo]lowmg sectlon shall be Insertion
" inserted, namely: — : . of new
‘ ' - ' section
16A.

"“16A.. (1) If the Central Government is satisfied that circum-. Suspen-
stances exist which render. it necessary or expedient so to do in the _ sion,.
public interest, it may, by notification .in the Official Gazette, sus- 9% of’
pend or relax to a specified extent, the operation of all or any of O?‘A’E;"on
the provisions of this Act in respect of such notified commodity or grovf

- commodities generally or in respect of any ‘area and for such per10d

sions of
as may be gpecified in the notification, . . : the "Act.

@y Where the operatlon of any provisiorr of this Act has, under
. sub-section (1), been suspended or relaxed, such suspension or re-

laxation may, at-any time, be removed by the Central:Government -
by a like notification.- _ . _

(3). Every ne’uﬁcahon issued - under this sectior shall be 1a1d

“as soon as may be after it is issued, before each House of Parliament,

- while it is in session, for a total period of thlrty days which may be

: compnsed in ‘one session or in two-or more successive sessions,-and, .
if, before the expiry of the session immediately following the session
or the .successive sessions aforesaid, both Houses agree in makmg
any modification in the notification or both Houses -agree that the
‘notification should not be issued, .the not1ﬁcatlon shall thereafter - -
have effect only-in such modified, form or be of no effect, as . the'-
case may be; so, however, that any such modification or annulment.
shall be . without preJudlce to - the va11d1ty of anythlng prewously

' done under that notxﬁcatlon o

9 In section 17 of the prlnc1pa1 Act—' o .‘ " - A'me‘,nd-k
= o ment of -
‘ “section
® after clause (f) the followmg clause shall be 1nserted 17
'namely — ~ ‘

(a) in sub—sect1on 2),—

“ (ff) the manner in Wthh ‘and. the procedure sub]ect
to whlch _any certificate issued under sub-section (3) of
section 7. shall be amended, suspended_ or cancelled;”;

Y - (i) after clause (g), the followmg clausé shall be 1nserted, ,
o - namely: — : :

e (gg) the authorlty or person by Whlch or by whom, .
- and the manner in which, any document received from a-
place outsude Ind1a shall be authentlcated,”,

(b)) ini sub seetion (3) for the words ‘in which it is so laid”,
the werds “1mmed1ate1y followmg the session?” shall be substltuted
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